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MANIPUR APPROPRIATION (No. 2)
BILL*

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK R,
GANESH). I beg to move for leave to
introduce a Bill to authorise payment
and appropriation of certain further
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sums frum sdd out of the Consoli-
dated Fund of the State of Manipur
for the services of the financial year
1973-74.

MR SPEAKER: The question ia:

“That leave be granted to Intro-
duce a Bill to authorise payment
and appropriation of certain further
sums from and out of the
Consolidated Fund of the State of
Manipur for the services of the
financial year 1973-74",

The motion was adopted.
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MR SPEAKER: He has wrntten to
me on the Appropuation Bill What
is he doing? We are only at the stage
of 1ntroduction

SHRI K. R GANESH 1
the Bill

wntroduced

1 movet:

“That the Bill to outhorize pay-
ment and appropriahion of certmn
further sums from and out of the
Consolidated Fund of the State of
Manipur for the services of the
financial year 1973-74, be taken into
consideration”.

MR. SPEAKER: Motion moved:

“That the Bill to"authorise pay~
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of the State of
Manipur for the services of the
financial year 1873-74, be taken into
consideration”,

SHRE-MADTT - AT H—Tiic- o
the piOper stage.
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*Published in Gazette of India Extracrdinary Part T1 section 2, dated

20.2-1978,

fIntroduced/moved with the

reccommendation of the President

tMioved with the recommendation of the President
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MR DEPUTY-SPEAKLR I thunk
you made thei same points when You
spoke on the demands
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MR. DEPUTY-SPEAKER 1 am sorry,
1t was in some other connettion Please
g0 on
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MR DEPUTY.SPEAKER Let the
bell be 1ung —Now there 1, quoium
Shri K R Ganesh

SHRIK R GANESH Asfar as the
question of yarn, which the hon Mem-
bes his ruised, 1. concerned—he had
also raed 1t easher and he has 1a1sed
11 now—this matter has been referred
to the State Government utiso The
only point now 1s that the countwise
requrement of yain for Mumipur is
abeut 40 countr This s now outside
the distitbution contiol though on
piice and production the control 18
still m force There Jrc a laige num=~
ber of writ pefibons m the various
lugh courts and in the Supreme Court,
and there lLave been consequent stay
oiders whith have materally re-
cluced the quantity of yarn whach
could be allntted by the Textilte Com-
mussionel to the States The hearmg
on these pelitions i1n the Supreme
Court 18 due on the 3rd September
1873, and the policv of controi formu-
lated by the Commerce Minwstry will
be reviewed after the findings of the
Supreme Court are available For the
presant, the Textile Commussioner is
ellotting all the available varn on
a pre rati basis to the State fur-
ther distnbution to the weavers

As far as the officers are concerned,
who are occupymg Government quar-
ters, I do not immediately have the
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information, The hon Member had
raised it last time also. What happens
is, in gome of the States like Maaipur,
end including the Andamans and vari-
ous other places, there is shortage of
accommodation, of course, the ad-
ministrative apparatus growg very fast
and it is not possible to provide hous-
ing !Immediately 8o, with the short-
age of accommodation, Bsometimes
these problems arise. I will get also
the exact factual information and
supply it 4o the hon Members.

The other point connected with tlns,
which the hon. Member has raised,
is the question of more Manipur I
being given higher posts It 1x a gen-
uine feeling of the people of Manipur
as alao the areas similar to Manipur.
It should be the endeavour, the policy
of the Government to see, depending
on various other things, that ‘hev are
given as much facllitles as possible to
rise to the helm of affairs

MR DEPUTY-SPEAKER: 1 am
sorry, Mr. Limaye made these points
in the debate on the resolution to
continue President's rule not on this
That is how I got confused But at
the same time these points really are
not relevant to supplementary de-
mands However, they have been rais-
ed and replied to, I just would lke
this to go on record
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MR. DEPUTY.SPEAKER; If you
Jook at the suPplementary demands,
it is only a sum of Rs. 48 lakhs. ..
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(Amat) Bill

MR. DEPUTY.GPEAXER: Order,
pleaze. . .relating $0 crash programms
for the educated unemployed. The
queation jg:

“That the Bill to aWthorise pay-
ment and appropriation of certailn
further sumg from and out of the
Consolidated Fund of the State of
Menipur for the services of the
financial year 1973-74 be taken into
consideration.”

The motion was adopred.

MR. DEPUTY
qguestion is:

SPEAKER. The

“That clause 2 and 3, the Sche-
dule, Clause 1, the Epacting Formula
and the Title stang part of the
Bal"

The motion was adopted

Clauses 2 and 3, the Schedule, Clause

1, the Enacting Formula and the
Title were added to the Bill.
SHRI K R, GANESH: I beg to

move:
“That the Bill be passed:"

MR DEPUTY-EFEAKER: The
guestion is:

“That the Bill be passed.”
The motion was adopted,

14.18 hre, -
INDIAN RAILWAYS (AMENDMENT)
BILL

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): I beg to
move:

“That the debate on the motion
‘that the Bill further t0 amend the
Indian Railways Aect, 1880, be taken
into copsideration,’ whith was ad-
jouened on the Tth August, 1973, be
resurmed now.”



